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A K, Chatterjee, \C 4‘

Th;se.a applicants are all High Skilled Fittéi‘ - Gr,II
under S; [Divisional Electrical Enginee r{TRWS) » Eastern Ra il\;:ay,
Asansgol and theyngprmoted as such either on 20.83.93 or

‘ffl-.‘/.as-\ on successful completion of the trade test, pripr to

which they were Fitter - Gr.III, Some departmental Grmi‘ovo"IV

employees working as Khalasis wWere, however, upgrééied w-‘ith retrfc‘».
spective effect from 1.3.78 in terms of an orlder of the(Railway
Board dated 13,11.82 and they were assigned éeniority above the
applicants, though they never qualified in the trade test, success
in which was a condition precedent for selection and promotien to
skilled grade. There were several applications filed in‘this Tri-
bunal challenging assignment of such seniority and ultinfxately,

the dispute came before the Supreme Court for adjudicat{on, but

in the meantime, on 26.2,9C, another order was made by the Raile
way Board, wherein it was clarified that Artisans classi:jfied as
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skilled in terms of the Board's order dated 13.1l.82 are to get
seniority in Skilled Grade-III from the date of passing trade
test and not frem 1,8,78. The appeals, which were pending in the
‘; Supreme Court being Civil Appeal Nos,642-6428 of 1988 were accor-
| dingly disposed of in tems of the said decision of the Raiiway
Board. The present applicants were not parties to any of the
appea ls before the Supreme Court but according to them, they are
entitled to get its benefit as it squarely applies to ﬂwm. They
made & suitable representation on 1,3.93 to the concerned autho-
rity for re-casting their senionty and other appropriate ccnse-
quantial relief, which, hovever, has remained pending to this date.
! Hence, this applicatien has been filed for necessary direction to
1 grant the relief to which the applicants are entitled in terms of

the atoresaid judgment of the Supteme Court and the Board's order
dt 26 0\).900

2, The 'respondents have filed ;ﬁ reply contending, inter
alia, that since all the applicants were appointed after 1, 8.78
they could not be re-classified to the post of Skilled Artis.an
with effect from this date, but the senior most Semi-Skllled‘ as
én 1, 8.78 were given the benefit of reclassification as per Board'
order dated 13 11,82, g

3. We have heard the Ld,Counsel for the parties and pé;rused
the records before us, . ‘G :
h

4, The sheet-anchor of the case of the applicants is the
Board's order dt.26.3,90 and the judgment of the Supreme Court in
Civil Appeal Nos,642-642A of 1988 passed on the basis of the af ore-
said order of the Board. The r espondents hardly state anything in
this regard in the reply and do not urge that the applicants were
not similarly situated as other employeembgl: app@als\g,eforel the
Supreme Court, We, therefore, see no- reason why such benefit éf
the judgment as may be available to the applicants shoul not bef
| extended to them; \.\
5. This application is thus disposed of with a directior;:
\/\/ " upon the respondents.to consider and dispose of the representaﬁon
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made by the applicants on 1.3.93, annegxure '(Y

applications within eight weeks from the date of co
tion of this order by passing a speaking order and in

the desired benefits are denied to the applicents eit

in whole or in part,

vet they will have ths
liberty tc make @ suiteble G.A. to thds Tribunal.

tc thg
'unicé-
in case
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Inlcase

the representation is favourably considered whether in whole

or in parts appropriate order shall be paéssed releasljb the

6. NO order is madg as tp costse
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benef it as far as allowed within another four wesks.

,
AeKeo Chattergae )

Vice«Chaxrmaﬁ




